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IN THE N.ATIONAI COMPANY LAW TRIBUNAL, MUMBAI
BENCH

Company Petition No. 709'7 l(NIAH)/2017

Tata Power Trading Company Ltd. - Applicant

Versus

Indsur Global Ltd - Respondents

l. That the captioned application has been filed by the Applicant, Tata

Power Trading Company Limited to initiate a corporate insolvency

resolution process in tlte case of lndsur Global Limited ("the

Respondent").

2. without any admission ot concession of liability, in full and final

settlement of all disputes arising out of or in comection to the

captioned matter, the parties hereto agree as under:

3. That the Respondent shall repay the entire outstanding i e'

Rs.27,20,000/- (including the interest considered as a part of this

payment schedule) in four (4) equal instalments each of an amount of

Rs. 6,80,000/- (Rupees Six Lacs Eighty Thousand only) in the

following manner:

i. The first installment shall be paid on or betbre l5'h

July 2017.

ii. The second installment shall be paid on or before l6'h

August 2017.

iii. The third installment shall be paid on or before 15'h

September 2017.

iv. The fourth installment shall be paid on or before l6'h

October 2017

4. The above said sum shall be deposited with the Applicant, Tata Power

Trading Company Limited in the following bank account:

\

I

IN TEIE MATTER OF:

CONSE\T TEI{}TS



Beneficiary Tata Power Trading Company Limited
Account No. 0323050023 s5

Bank ICICI Bank Limited
Branch Lower Parel, Mumbai
NEFT IFSC Code tctc0000323

5. The application in captioned matter shall be disposed offlwithdrawn

after the present consent terms are taken on record. The Applicant

shall be at liberty to revive the proceedings in case of any default on

the part of the Respondent in complying with the terms of the present

consent terms

6. Upon due compliance of the present consent terms, the Applicant

shall not have any claim or grievance ofwhatsoever nature against the

Respondent in the future and shall not be entitled to initiate any legal

action against the Respondent in this regard.

7. The present consent terms have been drafted under the instructions of

the Paxties, both the Parties have read over and understood the

contents thereof and after understanding the same, the Parties to this

Agreement confirm that it is in terms of the understanding arrived at

amongst them.

The present Consent Terms have been signed by the Parties and the

Parties hereto have been identified by their respective Advocates

RRG & Associates

For and on behalf ofthe
Respondent

qw

x;

1

(Mr 5Ai1r66v n^6t(a ) (MS. .qHUSHArlqr 1HooL. )

Advoaate for the Applicant Advocate Respondent

oD-f
Place: Mumbai

Date: O\. 01' 2ol7

DS

For and on behalfofthe
Applicant

ffy-
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POWER OF ATTORNEY

TO ALL WHOM THESE PRESENTS SHALL ColvlE We' Tata Power

l*o^Jtfio#n liiilt"i]" cornp"nv lncorporaled under the companies

^'"1"]tjBiJi'ir,i'iliri 
ri"-n"sitt","i orrice at carnac Receivins station' 34

3;i ii"d; iil, aarni'c Sunder, N4umbai 4oooos (hereinafter called

:i'i'i"'i-Jl"ni ,,r"i"uy nomrnatss, constitules and appoinls Mr' sanj-eev.

illi,I? 6Jiiil", 
"tr,jrnev 

of the companv In the name and on behalf ol

rhe Company to do and perform the following acls an0 oee0s:

ffiu#sgffiit#$tfl+rfl{#.flffit
the Company.

Ms' ROSI{AN M rlr '"En "2 |
\1$l.1ltl: ;, ,.,,i,' I
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2. -o carry on, Iransacl and do all orahy oflhe business and lh,ngs
which fhe ComDanv is expressly and impliedly authorised to
carrv on transact or do and in oarticular (but wilhout limitation of
or ahv prejudice to the general powers hereinberore conferred)
to exdrc'sa the powers and authorities hereinafter contained.

3 1o make efecl and do all such purchases, sales, pleoges
lransactions, negotialions, conlracls and agreements in respecl
of any qoods, wares or merchandise as may appear to the
sard Attornev to be necessary or expedient.

-2-

Ms. ROSH,6N M. MASTER
\O.IAiIY GRE,ATDR BOMI.]AY

2,103, ORCI.IID TOWEIT A
I]ELLASIS ROAD.

MUMBAT, 400 008.

4. To purchase, lease, rert or othBrwlse acqulre any property
tenure for any of the purposes of the Company upto Rs.3
per lransaclion,

of any
crores

5

6

7

To draw, issue, accept, endorse, make, negoliale, meet and
discharge any bills of exchange, promissory notes, cheques,
bills of lading, delivery orders, letlers of credit and olher
negotiabLe or mercantiJe documents.

To open. maintain, draw up and close such current banking
accounts as now are or mav hereafter be oDened in connection
with the said business and iI deemed necessary or expedient to
eflecl loals or overdrafts rn the same connection with any loca,
bank or banks.

To e'rgage and appoint and at pleasure remove such sub-
manaOers, agents, servants and other persons in conrection
wilh the said business as the sald Attorney mav think necessarv
or proper and at such remuneration and upon such conditions as
he may lhink fit.

To make execute swear declare reoister and advenise all
declaralions affidavits apptications -writlngs and to do all
acts, deeds or things whatsoever necgssary or expedient
and to appear on behalf of the Company before aulhorities
under Faciories Acl, Payment of Waoes Act. Boilers Act.
Emolovees State lnsLirance Act. Bombai Shoos and
Estbblishments Act, tvlotor Vehlcles Act, Bombay
Ivlunicipal Company Act, B.E.S.T. Undertaklng and for thb
due .egistration and protection of. any trade marks, brands.
labels or rights belonging lo or used by or hereafter to belong ro
or lo be used bv the Company and lo represenl lhe Companv rn
all matters and proceeding before them of any such nature
whatsoever.

To carry oul and complele all contracted agreements and
enoaoehenls whrch lhe ComDanv mav have entered inlo or which
ma-y 

-no\! be subsisling ANb f6r srjth purpose to execute all
documenls and to take ali actions lhat may be necessary.

I

.3

,T^..v(
\



1O.To siqn execule and deliver on behalf of lhe Company. a' papers
'- ;;:;;d""d vouchers agreements conlracls 'olms

Ii',iii.'iii.i1-'oer,tio" iiansfers anl receipls and all other deeds
3i5'-"liiii"riEi t"o documenls for lhe due complel'on ard
iljiofrli",i oi inv rransaclion in the ordinary coJrse of bus'1ess

bf the company.

11 To settle. adiusl compromise or submit to arbltralion any c'arms

;;;;;'d; ;L;i,ie;, ;ccounts and mallers relatins to a'tv or lhe

iliiiEiiitd,,iSaiiitt anv olher matter which mav hereaner arrse

[li,i,lin- ti,e 
-company' and any other person or any rrm or

company.

12.To demand and by alllegal and effeclual means lo collecl recover
'' ,ia--niili"e-ilr ,ironies-goods chatlels and effects and lhings

ili"i"r,-Jn" l-nv-lc"ornl wliatsoever, now are or shall at any time

i'l"liElttli io6""ii;'oe due owing and belonsins.to lhe comPanv-

iii'ri-iii' a-rid ev"rv t any pers-on.or pelsons bodies pol'lrc or

iJiiloiJi"'' ilt iit:,i6uii oi'r'irrictr shall be recoverable bv lhe

ComPanY.

13 From time to time lf need be and in case of neglect or refusal or

ifji,tqF"$"trfl t',Sii+iqtkr:',*1:*ilr+#:;,,'ifl ffi
itll#";'"ii6'::n:lii'n"",,i3[!" 3l,l],?"?"iy"",31'?'u3[i:Ni{
ijliijint"-'iui"iiiiis and sequeslrations or commence due and

li:=gtnr'"il:,'ttryiLt",,,ll",""'llg":"t'^",,:IR$""#li'fr li
hecessary or exPedtent.

14 To aooear before any iudges magistrates or other olficers rn any
'- ci'iilLitoir;ii ;r taiv'and then a'nd there for and in lhe name or

ih-"b-#o-aitv i-o !u" plead answer defend and reply in all matters

I |r"a 
""ii.il"l loririin g br concerni n g I he p rem rses'

"i!'l.l.*$flllr+:H,*'-'lf$iq*i",*'I,''i#dil:,"3:"}d
H""'iifl ".i"i""9,:"t',3'."1'i3"33n118"'n';ru;;Lo-ov6ibnuenarr

Xirifi$irlf%H'l::ffi tH":#[fl *l"+f l","ru
iiiit.ufilit"l c,itii.acts, br d'eeds and lo apply lor and lo recerve

any such documents

l6.Subiect to the previous approval of the Board of Directols of the
'- Eifi-oinv fiiim'rlme to time to substitute and appoint any person

;."';;i.-.;'"i i; acl under or in (he ptace of the said Atlorney rn

:i"#;i"oi"ii "ii'h; 
;iirers iroresiio and lo'evoke every such

:;iisiiiiutiln 
';i 

r;b;suie provided lhal the sard Attornev mav

i"ii-ofiii iijin-ipirr'oval lroh time to time substitule and appornt

lnVi-drion- bii,b,"ons to acl under or in 'the place of the said

iiii,r'#r'liiniGi to the following powers and aulholrlres and

revoke avery such substilulion at pleasure :-

a) to present for registration and admit execulion of'' iI",im-entJ"iG"i,ido oy or on behalf ol the company;

b) to file and defend suits on behalf of the Company

Ms. ROSHAN M. IldtS"ER ...4
NOTARY CIiI'A1'F,I' NOTIBAY

240:]. 0R(, i11i) 'r'O'!',IJR /r
BDI,I-AS]S ROA!,

MLtlrrBAI - 400 0011.

^d\CJr( +



-4-
17.To sign all correspondence and give all notices whether under the

Electricity Act, 2003, or any amendments therelo or rc-
enaclmenls thereol or otherwse howsoever that mav be
necessary in lhe course of business of the Company.

18 Io commence any action or legal proceedings in any courl of law
ard to defend for and on behall of the Comaanv all actions, sLrts
proceedirgs. applicatrons or appeals, and for such purposes to
retain Advocates. Altornevs. Counsel and other leoal
praclitioners, and dppear for and represenl the Company befdre
any Judge, Magrstrate, Registrar Sales Tax, lncome-tax, Wealth.
tax, I\,4unlcipal. Revenue. Customs lmprovement Trust, Porl Trust
or any olher public aulhority. officer or offrc€rs, or any loca, Board
or lhe Collecror or pnvate bodies or aulhorities as occasion shall
require. and lhereupon to make any application, affidavil, pelrlion
rncluding the signrng of any appeal, revision, applicalion or other
docJmenl thal may be reqlrired by the lncome-lax authoflties, o,
lo do, eyecule and perlorm such acts, deeos matlers and thinos
as shall oe equisite or expedient according to law and in the
inleaest of lhe Cbmpany

'9 To. appea'tor and represenl the Company before lhe Central
Electricily Requlalory Commission, Stale Electricity Reaulatory
Commiss,on or any oflEe of the Government whelh'er Central oi
Slale. or any olher public municipal or local Authorilv, ofrrcer or
offrcers or any iocal Board or private bodies or authorilies as mav
be necessary lor oblaining an inleFslatelntra slate Licence for
lrading o' eleclricity in lndia and for this purpose to relarn
Advocates, Altorneys. Counsel and other legal piactitioners and
authorise any employee(s) of the Company or of anv affrlrale,
related company. associale, holding or subCidlary ConipanV and
lhereupon lo make any application aflidavit petitibn includ nq the
signing of any appeal revision apphcaton or other documenl as
may be required by lhe above menlioned authorities AND to do all
such deeds and lhings as the Altorney may lhink proper lor lhe
purpose of carryi4q inlo effect the power herein conferred in his
absolute discrelron and the Comoanv doth herebv aotee lo ratifv
ard conrirm all and whatsoevei lhi, said Attoriey-shall do ri
conneclion with the atorementioned licence.

2o.This Power o[ Atlorney shall continue to be valid until modifted or
cancelled and untll inllmation thereof has been oiven lo tne
Collector of Customs at leasl one month pflor lo such-cancellatton
or amenoment. lf nolwithstanding whal is staled hereinabove, lhe
Power of Altornev is purporled lo be modified or cancelled wilhoul
the reouisite one month's orior notice in wrltlno havino been oiven
to the Coliector of Custonis, Bombay, then aiy sucficancelfatron
or modrfication shall have no effecl whatsoever end in all mallers
the Collector of Customs and all officers or slaff acting under him
shail be enlilled to presume thal there is no such modification or
cancellalion

Y-s.,^Frr9HAN M. MASTER,rrr r/l|r) ritujril.ltR I?OMBrqYziIr,r I r;.i:j.;!) l,0ivlJR A
Bt:. L, ,r\Sl-i ito_qD-

vtrurw" acm ooti, I



21.AND GENERALLY lo act in relalion to the
as the Company

oremlses as fullv an'could do AND lT IeffectuallY rn all respecls
HEREBY DECLARED thAt rneyihe said Atlo n the exercise of the

-5-

p
whatsoever shall be done between t
Power of Atto
the said Atto

nt,
ith
of

Attorney has

rm to lhe regulationpowers hereby
and directions

conferred on him shall
no imoosed or qiven to him
AND'THE COMPANY HE

for the time bei
ils DirectorsComoanv and

UNDERTAKES
does in the exercise

to ratify and
of the

confirm whatsoever the Allorney
ower herebv conferred rncluding

of revocation of this

by the
REBY

he tim e

i
P

oovernme
dealinq w
statement

ra;v and the time ot such revocalion beilg known to
rnei, il being hereby slipulaled t\at any person,
deoartmenl, comDany, corporatlon, agency or Ilrm
rh; Aflornev in bood faith mav acceol a wrilten
such Atlorhev l-o the effect lhat lhis Power of
not been rev6ked as conclusive evidence of thal 2

i

2
i

fact.

Thls Power of Altornev sh8,l be valid so long as the Attorney
continues to be the Mdnaging Director of the Company and wlll
ioso f6clo stand revoked on the Attorney ceaslng lo oe lne
Managing Directot of the Company for any reason whatsoever'

22 Thls oower of atlofney supersedes and cancels lhe earlier power
of adornev datod '15'' Seplember 201'l pertaining to the power
granled bi Tata Power Trading Company Limited.

23.And it is harebv dectared thal the said Sanjeev Mehra when-
slonino on behalT of lle Company shall sign "For ard on Denall ol
ixiAFOWER TRADING coMPANY Ll[/1ITED bv its conslituted
Attorney".

tN WTNESS WHEREOF the Common Seal of tr ta Powgt.Tirlding
Comoanv Limited was hereu4to affixed lhe :Ll- day olCylLlwo
ThoJsanii Eleven. &

F

)u
3
s;

;

The Common Seal of TATA
POWER TRADING COMPANY
LIMITED was hereunto affixed
oursuant to Resolution Paqsed bY
its Board of Directors on 2'' day of
September, 20l f in the Presence
of

Mr.g- $n hf\R({'!QHtx€nd

Mr. 8'o t tr \l,Sr\ve
two of the Directors of the
C ny

I

es66s:

1
T N An'a,qx-ar rr'"'d

2. \ r g\o,\ trq.r dq
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lndsur

CERTIFIED TRUE COPY OF THE RXSOLUTION PASSED BY BOARD OF

DIRBcroRs oF INDSUR GLoBAL LIMITED AT THEIR MEETING HELD oN l7'h

JUNE, 2017 AT 11.00 A.M AT ITS REGISTERED OFFICE AT 1001-C, TOWER I,
INDIA BULLS FINANCB CENTER, S B MARG, ELPIIINSTONE ROAD, MUMBAI -

400 013.

Authorizrtio n Ms. Shubhansi Thool to reD t thc Conrpany

The Chairman informed the Board with respect to the ongoing legal proceedings against the

Company by Tata Power Trading Company Ltd it is necessary to authorize some official of
the Company to represent the Company at National Company Law Tribunal, Mumbai and any

other courl or forum in India including but not limited to any tribunal or quasi-judicial or

statutory or administrative authority. Accordingly, after due discussion the following

resolution was passed:

"RESOLVED THAT Ms. Shubhangi Tlii:o!, Company Secretary of the Company be and is

hereby authorized to sign all affidavits, appoint Advocate(s), sign Vakalatnamas, applications,

plaints, petitions, written statements, counter affidavits, rejoinders, appeals, cross appeals,

applications for leave to appeal, apply ibr cc(ified copies of order(s) passed by the Court(s)

and other necessary documents as may be rcquired to be submitted before the National

Company Law Tribunal, Mumbai and any other court or forum in India including but not

limited to any tribunal or quasi-judicial or statutory or administrative authority in connection

with the legal proceedings against the Company and to represent the Company in the matter

incidental thereto as may be considered necessary and expedicnt in the matter ofTata power

Trading Company Ltd. Vs Indsur Global Ltd."

"RESOLVED FURTHER THAT Ms. Shubhangi Thool, Company Seqetary of rhe

Company be and is hereby authorized to sigl! Consent Terms or any withdrawal application

on behalfofthe Company in any proceedings filed by or against the Company in relation to

the disputes that have arisen with Tata power Trading Company Ltd as and when required.,,

INOSUR GLOAAT tID
1ml,,l0' floo4 Towo1, t.dpbuli Fi.ane Cenr., s.n.p.li Bap.r MrB, atphinno.e Ro.d, Mumbar 4m O!, hdDlet: +91 27 61a9Jo01, 6149tc{2, 5749!@3 Fax: +gt )2 674gt@g W.bdte: ww.jndrurcofr r .r,r, 

"t@,ni.u.i.crn: u,r!1mMHl99aPtco3o707



I
lndsur

"RESOLVED FURTHER THAT ary one of the Directors of the Company be and is

authorised to issue certified true copies ofthis resolution.',

//CIiRTIFIED TRUE COPY//

FOR INDSUR GLOI]AL LTD

t)i
(DIN:00439529)

1r61s' o{ lo'P f 2o 11

Placc: Mumbai

INDsUR GTOBAI ITD
1mt,-ro'fioo,,.To*.ir.hdirbul,Fm.nc.ce^trc.s€nlp.trseprrMr4,ftDh'n(oneRo.d.MuEb.,4mol],hd,r
T.r .9r 12 61491001. 67491m2, 6749lOO] FI r9r 22 6,149 rm8 wcbnre Ik..O**". ,.."" ."6-ir,r ,"clNr u40tm H 199aPICO807o7



IN TI-IE NATIONAI COMPAL\ry
LAW TRIBLINAL, MLMBAI

Company Petition No. 1097/(MAI])l 201'7

Tata Power'lrading Company Ltd

Applicant

Versus

Indsur Global Ltd. - Respondents

******x *** *** * * * * * * * *

* * * * * * * * * + + * + + + * * ** * *

Dated day ofJuly 2017

Advocate for the,4.pplicant
For RRG & Associates

CONSENT TERMS


